


The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorized representative from among the three insolvency professionals I

entry No. l3 to act as authorized representative of the class None at present in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.
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